al®Imoene sHeg mlwaave

almlMmoens auemgmo
ayeggias - aowme 11
2019 mmai), 24.

maus : 609

2018-2019 avomuennls: AIBMODD BRAITVOM o af’

LUOMIBIABOMAR_TVoaNWaf DAIBRQES Wialodw

' ggmsgna seemeasmes  203-00  @pmegize  (3)-00

awmooge 205-20 @rmeaEal gD’ Tyaeoselwigesmieng
@rsirunomamiel - 2018-2!0197 T S —
tmé_ummm MNIaf guwmosfsmm&gas -arggg“ma'g" aTVEWes 3
' GW” agmaine  @BQKVOM - 0af
Da KOMOSYdOMeBoaEs @c@o__ mmm’l@mm@'krdo '
@YKW WBlalodud waidspad smglgs\g“. :

_ | : ,'
afl. 0. MUIMJa)@IR,
' oMG 501



FOURTEEN’I‘H KERALA LEGISLATIVE ASSEMBLY

FOURTBENTH SESSION
BULLETIN PART-IT

January 24, 2019,

No. 609

. Final batch of Supplemen Demands for Grants for the
Fmauclal Year 2018-2019 Recommendation of the
- Governor.

The Govemor has made necessary recommendation under '
Article 203 (3) read with Article 205 of the Constitution of India
for laying the Statement of Final Batch of Supplementary Demands
for Grants for the Financial Year 20182019 on the Table of the
House and for moving the Final Batch of Supplementary Demands
for Grants.

V K. Babu Prakash,
- Secretary



